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small faults and igneous intrusions particularly in
BCCL contributed to the poor performance of the
longwall faces.

(i) To obtain effective utilisation of sophisticated
equipment like longwall powered support face,
timely supply of spares is important. Due to earlier
import restriction, DGTD clearance, foreign ex-
change release etc., there were delays in importing
spares from other countries.

(v) Developing the indigenous sources capable of
supplying the required spares for longwall equip-
ment has hot been up to the desired level.
Indegenisation was assigned mainly to the public
sector undertakings like Jessop & MAMC. They
had their own difficulties in meeting the require-
ments of spares of the longwall face equipment.

(v) Earlier acute power problem in ECL and BCCL
affected operation of these equipment very badly,
giving rise to inadequate performance at Initial
stage of operation affecting the development of
confidence building.

(vi) Surplus manpower being available, existing man-
power was utilised after training to man powered
support faces. Imbibing the technology transfer is
a difficult and time taking exercise.

(e) During 1997-98, longwall powered support faces
are proposed to be set up in the following projects of CIL:-

Company Project Capacity of the

Longwall face

*(TPD)

(i) ECL Satgram Underground 2000
(i) SECL Rajendra Underground 2350
(i) SECL Balrampur Underground 1950

*Tonnes per day.
[English]
Tarapore Panel
*59. SHRI SULTAN SALAHUDDIN OWAISI:
SHRI CHITTA BASU:

Will the Minister of FINANCE be pleased to
state:

(a) whether the Tarapore Panel has favoured full
convertibility of rupee on capital account by 1899-2000;

(b) if so, the details thereof and other recommen-
dations of the panel;

(c) whether the Government have accepted all the
recommendations of the panel;

(d) if so, the detalls thereof; and
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(e) if not, the time by which these recommendations
are likely to be implemented?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBA-
RAM): (a) Yes, Sir.

(b) Based on an assessment of macroeconomic
conditions, the Committee is of the considered view that
the time now is opportune to initiate a move towards capital
account convertibility. The Committee, however, recognises
that the initial conditions do contain certain weaknesses
and the entrenchment of preconditions can be achieved
in the Indian context only over a period of time. The
establishment of the preconditions need to be viewed as
processes rather than as one time indicators. The Com-
mittee, therefore, recommended that the implementation of
capital account convertibility by spread over a three years
period 1997-98 to 1998-2000.

(c) to (e) The recommendations of the Committee are
being examined by the Government and the Reserve Bank
of India, and a decision on the acceptance/implementation
of the recommendations will be taken as soon as the
process of examination of the Report is complete.

Regional Private Bank

*60. SHRI T. GOVINDAN: Will the Minister of FI-
NANCE be pleased to state:

(a) whether any proposal is under consideration ot
the Union Government to grant permission to start Regional
Private Bank and whether the Government are aware of
the opposition by the employees and the unions of various
banks to such move;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBA-
RAM): (a) and (b) Presumably, the Hon'ble Member of
Parliament is refering to the setting up of Local Area Banks
in the private sector. With a view to providing an institutional
mechanism for promoting rural savings as well as for the
provision of credit for viable economic activities in the rural
areas, it has been decided to allow establishment of Local
Area Banks (LABs) in the private sector. This is expected
to bridge the gap in the credit availability and enhance the
institutional credit framework in the rural and semi urban
areas.

The establishment of LABs in the private sector has
been opposed by certain unions of the bank employees.
It is, inter alia, their view that setting up such banks will
adversely affect the Regional Rural Banks (RRBs), public
sector banks and private sector banks.

() The issue raised by the unions of bank employ-
ees have been examined in consultation with the Reserve
Bank of India (RBI). Primarily, setting up of LABs in the
private sector is for the purpose of catering to the credit
needs of the local people and aims at providing efficient
and competitive financial Intermediation services in their
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area of operation. Further, these banks are district t;aseg
with low capital structure and their operations are predomi
nantly confined to rural and semi urbap areas. They ar:
not comparable to public sector banks in terms of branc
net work and business prospects in aggregate terms._The
RBI has reported that LABs will be allowed 'selectlvely
taking into consideration inter-alia the potential of the
districts, promoters strength/capability and good t(ack
record. LABs will complement the efforts of cooperatlve_s
and other rural credit agencies in improving the rural credit

delivery structure.
Hindustan Machine Tools
445. SHRI SURESH PRABHU: Will the Minister of
INDUSTRY be pleased to state: .

(a) whether Hindustan Machine Tools (HMT) has
been threatened to be placed on the watch list by the

United Stated of America;
(b) if so, the reasons for such threats; and

(c) whether the Government likely to take up the
matter with the U.S. Government?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) to (c) Hindustan Machine Tools (HMT) is not
aware of any threat to place it on the watch list by the
United States of America.

Pending Power Projects under FIPB

446. SHRI KRISHAN LAL SHARMA: Will the Minister
of INDUSTRY be pleased to state:

(a)  whether 35 major power projects are pending
for review before Foreign Investment Promotion Board:

(b) it so. the details thereof alongwith the date since
pending;

{c) the number of projects cleared by the Board so
far, and

(d) the time by which the remaining projects are

likely to be cleared by the Board?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) to (c) So far, 72 proposals in Power Sector
have been approved.

(d) An on 17.7.1997, 6 proposals in the Power
Sector are pending consideration of Foreign Investment
Promotion Board (FIPB). Consideration and recommenda-
tion of proposals by FIPB is an ongoing process.

[Translation]
Gujarat Companies under MRTP Act

447. SHRI MAHESH KUMAR M. KANODIA: Will the
Minister of FINANCE be pleased to state:

(a) whether some Gujarat based companies are
facing Investigation by the Monopolies ‘and Restrictive

To Questions 4

Trade Practices Commission for the charges of fajse ang
misleading advertisements;

(b) if so, the findings thereof; and

(c) the action proposed to be taken by the Gov-
emment in this regard?

THE MINISTER OF STATE IN THE MINISTRY of
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (c) informa
tion with regard to investigations, enquiries or compensation
matters Is not maintained state-wise in the MRTP Com.
mission. As such, the information sought in respect of
Gujarat based companies facing investigation before the
MRTP Commission for the charges of false and misleading
advertisements is not readily available. However, a com-
plaint was recently received in the MRTP Commission from
the National Consumer Protection Council. Ahmedabad
against Madhur Food Products Limited, Ahmedabad alleg-
ing false and misleading advertisements. The matter was
heard by the Commission on 22.7.1997 and It is now listed

on 4.8.1997 for consideration of Injunction Application.

The MRTP Commission Is a quasi-judicial body and
will take necessary action in the aforesaid matter under
the provisions of the MRTP Act, 1969.

[English]
Legal Aid to Poor

448. SHRI PARASRAM BHARDWAUJ: Will the Minister
of LAW AND JUSTICE be pleased to state:

(@) the amount allotted to Madhya Pradesh under
Legal Aid Scheme to the poor people during each of the
last three years; and

(b) the steps taken to streamline this arrangement
and to ensure that the needy poor people get the aid in
time?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a)
The grants-in-ald released to the State of Madhya Pradesh
during the last three financial years are as under:-

Grant-in-aid
released (Rs.)

S.No. Financial year

1. 1994-95 1,15,000
2. 1995-96 1,15,000
3. 1996-97 4,70,000

(b) The National Legal Services Authority sanctions
grant-in-aid to State Legal Aid & Advice Boards/State Legal
Services Authorities for iImplementation of strategic Legal
Aid programmes. The Legal Aid Is provided by the State
Legal Aid & Advice Board.



